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ACT No. VII or 1893.

‘e

Passep BY THE (JOVERNOR GENERAL OF INpIa IN CoUNCIL.

(Iwcewed the assent of the Governor General on the 24th March,
. 1893.)

An Act to amend the Inland Emigration Act,
1882,

HEREAS it is expedient to amend the Inland 1of 1ss
Emigration Act, 1882; It is hereby enacted as
follows :— -

Short title: 1. (1) This Act may be ealledg the Inland Eml-
z’glgg;‘f‘;nt. gration Act, 1,893; and

- (2) 1t shall come intoforce at once.’
Substitution 9. For section 1 of the said Inland Emlgra’uon I of 188

o e o Act, 1882, the following shall be - substituted,
section 1,  mamely i—

Act I of .

1882: ,

Short title, 1, This Act may be called the Assam Labour
and Emigration Act, 1882. '

Local ,exte_nf . “ Tt extends— v

\ - ‘ (a) to the territories respectively administered by-
' the Lieutenant-Governors of Bengal and
the North:Western Provinces and the
Chief Commissioners of Oudh, the Central
Provinces and Assam, and to the district
of Ganjam ; and

() to such other portions of the territories ad-
ministered by the Governor of Fort S.
George in Council as the Governor in
Council, with the previous sanction of the
Governor General in Council, may, by no-
tification in the Fort St. George Gazette,
from time to time direct.
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« Tt shall come into forde—

(¢) in the territories mentioned in clause (&) of
this seetion, at once; and

(u) in any territories to which it may be ex-
‘tended by a notification under clause ()
of this section, on_such day as may be
spemﬁed in that behalf in such noti-
fication.”

3. (1) In section 8 of the said Act, in the defin-
ition of: sthe expression * the labour- dlstmcts,” the
words Chlttagong, the Chittagong Hill Tracts,” and
< Khasi Hills*” are hereby repealed.

(2) In the same section of the said Act, in the de-
finition of the word “emlgrate,’
being a labour-district *> are hereby repealed ; and for
the words ¢ Chief Commissioner of Oudh” the
following shall be substituted, namely :—

“Chief Commissioners of Oudh and the Oentral
Provinces, or from any portion of the territories ad-
ministered by the Governor of Fort St. George in

Council in Wthh this Act may, for the tlme being, -

“ be in force.”

(8) In the same sectlon of the said Act in the de-
finition of the word ‘“dependent,” for the word
““ means ™ the word ‘“includes ¥ shall be substituted.

4. Tn section 4 of the said Act, after the word
¢¢labour-district,”” where -it first occurs, the words-

the words *“not

Commence-
men,

Amendments -

of section 3.

Amendments -
- of section 4, -

“or spe01ﬁed area thereof,” and after the same word o

where it afterwards occurs, the W01ds “or area,”
shall be respectively inserted.

5. For the penultimate paragraph of section 9 of

the said Act the followmg shall be substituted,
" namely :—

« No such contract shall be made for a term eX-
ceeding four years or, if the contract is entered into
under the provisions of section 111 of this Act, for a
term exceeding one year, commencing from the date
of its execution; or shall stipulate for a less rate of

monthly

Arendment
of section 9
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monthly wages for a completed daily task regulated
in accordance with the prov1s1ons of this Act than

five rupees in the case of a man- and four rupees in the

case of a woman, for the first thiree years of the term
of the contract, and six rupees in the case of a man

and five rupees in the case of a woman for the fourth
year of such term.” ‘

6. After the same section of the said Act the

following shall be inserted, namely :—

“9A. Unless the contract contains a specific obli-
gation to this effect, no labourer shall be bound by
any labour-contract enteled into under this Act to

undeltake any Work involving underground labour in
mines.’

7. After section 11 of the said Act the followmg
sections shall be inserted, namely :—

«“11A. If the Local Government,? after such
enquiry as it thinks sufficient, is of opinion that any
labourer was recruited or conveyed to a labour-district,
or compelled or induced to enter into a labour-con-
tract, by any coercion, undue influence, fraud or
mlsrepresentatwn, or that any such irregularity has
occurred in connection with his recruitment or the
execution of his contract as makes it just to rescind
his contract, the Local Government may, by an order

in writing, direct the labour-contract of such labourer

to be cancelled.
% On receipt of any such order by the Local Gov-

ernment, the Superintendent, Inspector or Magistrate

shall cancel the contract referred to, ‘and shall there-

- upon make an endorsement that it has been so

Power to
¢ancel con.
tract of

cancelled on the labourer’s copy of the contract or,
if the same be not forthcoming, shall glve to the
labourer a certificate to that effect. :

¢11B. When the labour-contract of any labouler is.
or has been cancelled under the last foregomg section,

the
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the Local Government may, at its discretion and on
the application of the labourer -concerned, cancel the
labour-contracts of any labourers, being the wife,
“husband, father, mother, son or daughter of the
labourer whose labour-contract is or has been cancel-
led, who may have entered into a labour-contract at
-the same place with the same employer or, in the
case of labour-contracts cancelled in the labour.dis-
tricts, may be employed on any estate belonging to
the.same employer. '

“11C. Subject to any orders which the Local
Government may issue in this behalf, the Superin-
tendent, Inspector or Magistrate may send back to his
native "district any labourer, together with his de-
pendents (if any) whose contract has been cancelled
under section 11A, and may recover the whole or any

part of the expenses incurred in so sending him back,

as follows, namely : — , ,
(@) when the contract has been cancelled before

“the labourer has reached the labour-districts, -

in accordance with the provisions of sec-
tion 49 or section 79, as the case may be,
as if it were asum recoverable under one

-of those sections ; -

(&) when the contract has been cancelled in a
labour-district, from the employer on whose

estato the lahourer was under contract to

labour, as if it were an arrear of wages.

«11D. In any case in which a labourer is sent
back to his native district under the provisions of the
last foregoing section, the Superintendent, Inspector

or Magistrate may provide an escort or make such-

other arrangements as may appear to him to be neces-
sary for ensuring that such labourer is actually con-
veyed to such district. Any czpenditure incurred in
providing such escort or making such arrangements
may be recovered as part of the amount expended in
sending such labourer back to his native district.”

8. Tor

Iabourer re-
lated to
labourer
whose. con-
tract is can-
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Repatriation
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whose con-
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wrongful
recruitment.
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repatriated
labourer,
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(Sections 8-12.)

8 For section 16 of the. sald Act the followmg
shall be substltuted namely :(— -

o 16 No sub contractor shall be hcensed to act on
behalf of more than one contractor. v

9 After sectmn 492 of the sald Act the. fo]lowmg |
shall be inserted, namely :—

«49A. Tf the employer with whom any labourer
intends to comtract, or the agent of such employer,
has given notice to the Superintendent that before

any labour-contract is entered into by him or on his-
behalf with any labourer, the labourer shall be ex-
amined by a competent medmal man and certified by
him to be in a fit state of health and able in ‘point of
physical condition to reside and labour for hire in the

labour-district in which the estate of such. employer

is situate, the Superintendent shall not permit such

labourer to execute a labour-contract until such certi-

ficate from such medical man as aforesaid has been

produced and shown to him.’

“42B. If the employer or his agent has directed
that such examination shall be made by any medical
officer in the service of Government, such officer’
making the examination shall be entitled to receive -
from such employer or his agent such a fee not ex-
ceeding eight annas for each labourer so exammed as
the Local Government may fix.”

10. In section 84 of thesaid Act, after the word
“registered” the words. “and such further sum. (if
any) by way of compensation as the Supermtendent
thinks reasonable ”” shall be inserted.. '

11. Tn section 86 of the said Act all the Words»
after the word “ labour-districts ** are hereby repealed.
12, For sections 111 and 112 of the said Act the
followmg shall be substltutcd namely :—

“111. Any employer may enterr into a labour-
contract
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confract for any term not exceeding one year com-
mencing from the date of the execution of the con-
tract with any native of India within the labour-dis-
trict in which the estaté on which such native con-
tracts to labour is situated. "When any employer has
executed any such contract with any such native

within a labour-district, he shall, within one month -

from the date of the execution of such contract, for-
ward it in duplicate to the Inspector within the local
limits ofg whose jurisdiction such estate is situated.
On receipt of the contract so forwarded, the Inspector
shall enter an abstract thereof in a register to be kept
by him for the purpose, and shall then give one copy
of the comtract to the labourer and the other copy
- to his employer. v

*“111A. When, for the first time after the regis-
tration of any such contract with a labourer, the
Inspector visits the estate on which such labourer is
employed, the employer shall cause such labourer to

-

labour-dis-

tricts be-
tween em-

ployer and
native dirvect, -

Registration -
of such con-
tracts.

Verification
and cancella-
tion of such
contracts.

appear before the Inspector for the purpose of having .

his contract verified, and such labourer may thereupon

apply to the Inspector to cancel the contract; and,:

_if he shows cause sufficient in the opinion of the In-
spector to justify the cancellation, the Inspector shall

cancel the contract, and shall thereupon make an

endorsement that it has been cancelled on the labour-
er’s copy of the contract, or, if such copy be not

forthcoming, shall give to the labourer a certificate to.

that effect. L : .

¢ 111B..The Inspector or Magistrate may at any
time, either on_the application of the employer or the
labourer ox of his own motion, require the employer

to cause any labourer who has entered info a contraet

under section 111 and is employed upon any estate
within the local limits of the jurisdiction of the In-

spector or Magistrate to appear before him for the

purpose of having his contract verified ; and, if such
labourer applies to.the Inspector or Ma}glstrate to
caneel his contract and shows cause sufficient in the

.Power of

Inspector or
Magistrate

to require
Jabourer who -
has execuled -
such coutract
to” appear
before hiw.

opinion of the Inspector or Magistrate to justify such -

cancellation,



- the contract as provided in the last precedmg sec~
“tion. -
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cancellation, the Inspector or Magistrate shall cancel

“112. Notw1thstandmg the provisions of section
111, any employer may enter into a labour-contract
with any native of India in- a labour-district for any
term not exceeding four years commencing from

the date of the execution of the contract if he appears

either in person or by agent with such native before
the Inspector or Magistrate within the local limits of
whose jurisdiction the estate upon which such native
is about to contract to labour is situated.

“ Such Inspector or Magistrate shall thereupon
explain the labour-contract to such native, and shall,
if satisfied that he is competent to enter into and under-
stands the same, call upon him and the employer or
his agent to execate it in his presence; and, if they
execute it, shall attest such execution with hls signa-
ture,

“ An abstract of every such labour-contract shall be
entered in a register to be kept by the Inspector or

‘Magistrate for the purpose; and one copy of such

~ contract sball then be given to the labourer and the

other copy to his employer or his agent.

¢ In respect of every labour-contract an abstract
whereof is registered under section 111 or under this
section, the employer who executes such contract in
person or by agent shall pay to tlie Inspector or Ma- .
gistrate such fee, not ‘exceeding one rupee, as the

Tocal Government may from time to time direct.

Bxecution of
labour-con-
tract before
Tunspector or

~ Magistrate of
Dhubri.

% 112A. For the purposes of the last preceding
gsection an estate situated in any -one of the tollowing
districts of the Assam Valley Division, namely, Kam-
rup, Darrang, Nowgong, Sibsagar and Lakhimpur,
shall be deemed to be also situate within the local
limits of the jurisdiction of the Inspector and Magis-

* trate resident at the civil station of Dhubri in the
. Goalpara District; and, subject to such rules as the

Local Gover-nment may prescribe in this behalf,
' contracts

rl
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contracts to labour on any egtate in any of the labours

districts above named may be executed and registered

before the Inspector or Magistrate at Dhubri in ac-
cordance with the provision of, the last preceding
section.

«“112B. The Local Government may, after pre-
vious publication, make rules consistent with this Act
with respect to all or any of the following matters,
namely :—

() the execution and registration of contracts
under section 112A before the Inspector
or Magistrate at Dhubri;

' {(b) the medical examination at Dhubri by the

Civil Surgeon or other competent medi-

cal man of labourers and persons intend-
ing to become labourers and their de-
pendents ; :

{c) the conditions under which depéts, rest-
“ houses and other places may be estab-
lished and maintained at Dhubri for the
“reception and lodging of labourers and
- persons intending to become labourers and
their dependents; the sanitation and man-

agement of such depdts, rest-houses and -

- other places; the arrangements for food,
‘water and conservaney therein ; the cloth-
ing and necessary utensils to be supplied
to persons lodged therein; and the hos-

Power of
Local
Government
to frame
rules in con-
nection with:
the execution
of labour-
contracts at
Dhubri, -

pital accommodation for and medical treat-

ment of such persons ;

(d) the control and inspection by officers of
Government of such depdts, rest-houses
and other places; and

(e) the registers to be kept, and the reports and
’ returns to be made, by the persons in
charge of such depéts, rest-houses an
other places.” :

13. For

D
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" 13. For section 114 of the said Act the followmg -
shall be substltuted namely —

¢ 1141 Any Inspectm or Maglstrate or any person
authorized by either of them in writing in this behalf
may at any time enter and ‘inspect all lands and
houses wholly or partially used by or for labourers, or
by or for any other natives of India employed on any
estate, and may require that all such labourers or
natives, or any particular class or classes or individual
or individuals of them, shall be brought before him,
and that a copy of the labour-contract of any labour-
er shall be produced, and may make any inquiries
which he thinks proper touching the condition or
treatment of such labourers or other natives or any
of them, and the employer shall be bound to comply .
with such requisition and to answer such i 1nqu1r1es to
the best of his ability.”

14, In section 115 of the said Act, for the words
“whole number of days in the current month,’’ the

~ following shall be substituted, namely :—¢ number of _

working days in the current month. The number of
working -days in any month shall be ascertained by

 deducting the number of Sundays from the Whole

Amendment
of section
121,

number of days in the month,”

15, For the last sentence of section 121 of the
said Act the following shall be substituted, namely : —

“The Tnspector shall from time to “time, when

- visiting the estate, on. the application of the employer,

and may also at any other time on the application of
either the employer or the labourer, endorse on the
Iabourer’s labour-contract, after such enquiry as may
be necessary, the number of days so to be added to

_ the term thereof :

¢ Provided that an employer who on:uts to apply

- for the endorsement of such days on any labourer’s

labour-contract, when the Inspector is actually visit-
ing the estate, shall, in the absence of sufficient
reasons to the contrary shown to the satisfaction of the

Inspector,r
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Inspector, be debarred ’from'applying afterwards for
such endorsement in so far as days of absence which

occurred prior to the date of the Inspector’s last visit
are concerned.”

: 16. Between the first and second paragraphs of
section 128 of the said Act the followmg shall be in-
serted, namely :—

Ameridment
of section

128.

*The Magistrate of the District may also of his

own motion summon such a Committee, if, either

from his own observation or upon the report of an

Inspector, Magistrate or Medical Officer, he is of

‘opinion that any estate or portion of an estate is, for

any of the reasons aforesaid, unfit for the residence of
labourers or of any particular class of labourers.”

17. After the same section of the said Act the
followmg shall be inserted, namely :—

«128A. If it appears to the Local Government

upon the report of an Inspector, Magistrate or Medical
Officer,—

(a) that any estate or portion of an estate is for
~any of the reasons givenin the last preceding
-section unfit for the residence of labourers
or of any particular class of labourers, or

(&) that the percentage of mortality of labourers
or of any particular class of labourers em-
ployed on any estate or on any portion of
an estate is such as would justify the institu-
tion of an inquiry by a medical officer under
section 130 of this Act,

the Local Government may direct the Maglstrate of
the District to summon a Committee under the last
preceding section ; and the Magistrate of the District
shall fOI‘t}h“ ith proceed to summon a Committee ac-
cordingly.”

18, To the last paragraph of section 129 of the
said Act the following shall be added, namely : —"

““ Where the finding relates to the whole of any
estate and: the employer ha,s no other estate in the

same

DR

B
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same labour-dlstrlct on which the ]abourer may 'be em-
ployed, the Inspector shall cancel the labour-contract

‘of such labourer, and shall thereupon make an endorse~

ment that it has been cancelled on the labourer’s.
copy. of the contract, or, if such copy be not forth-
coming; shall gzve to the labourer a certmcate to that ‘
effect,” -

19. After section 129 of the said Act the follow~

- ing shall be inserted, namely :—

«199A. The Local Government may call for the
proceedings of any Committee summoned under sec- -
tion 128 or section 128A of this Aect, and, if the
finding of such. Committee is not unanimous, the
Local Government may record any finding thereon
which such Committee was competent to record, and
such finding shall have the same effeot as the ﬁndmg
of a Committee under section 129.”

20. In section 130 of the said Act, after the words
“T,ocal Government” each time they occur the
words “ or the Maglstrate of the District’” shall be

-inserted, and to the same section the tollowma shall

be added namely :—

“ Provided that, when the mortahty among any
particular class of labourers employed on an estate
or any specified portion of an estate exceeds the
percentage specified in this section, the Local Govern-

" ment or Magistrate of the District. may direct an in-

Asmendments
of gection
132.

quiry under this section limited to such particular
class of labourers.”

21, (1) In section 132 of the said. Act, for the
words ‘and that such estate or portion is thereby
rendered » the words  or that such estate or portion

s’ shall be substituted. A
(2) In the same section, for the words following

the word “labourers” the first time it occurs down to

and including the same word the second time it oc-
curs, the words “ or of any partlcular class of labourers,

| ‘it may make a declaration in writing to that effect,”

shall be substituted.
92. For
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22, For section 133 of the said Act the followmg'
shall be substituted, namely —_

37

S\ibétitution

- of new gec-

. tion for seo- -

%138. If it at any time appears to. the Inspector

that any estate or smaller area, which has been found -

or declared under'any of the preceding provisions to
be unfit for the residence of labourers or of any parti-
gular class of labourers, has become fit for the residence
of such labourers or class of labourers, as the case may
be, he shall, with the previous sanction of the Magis-
trate of the district in which such estate or area is
situate, give a certificate to that effect signed by him.
Thereupon all such labourers as are mentioned or
veferred to in the last paragraph of section 129, and
whose contracts have not been cancelled by the In-
spector under that section, shall again be bound to
labour on the estate or area, as the case may be, to
which the certificate relates for the unexplred perlods
(if any) of their respective contracts.”

23. After section 140 of thesaid Act the followmg
shall be inserted, namely :—

«140A. When the labour-contract of any labourer

is or has been cancelled or determined under section
~111A, 111B, 122 or 140, the Inspector or Magistrate,
as the case may be, may, at his discretion, and on the
application of the labourers concerned, cancel the
labour-contract of any labourer employed on any estate
belonging to the same employer being a wife, husband,
father, mother, son or daughter of the labourer whose

tion 183.
Bower.to | .
certify fitness -
of estate or
portion found

-or'declared to

be unfit.

Addition of
new sestion
after section
140.

Power to
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termined,

labour-contract is or has been so cancelled or deter-

mined.”

94. In the last paragraph of section 142 of ‘the

- of section

said Act, for the words ¢ third, fourth and fifth years”
the words * third and fourth years”’ shall be substi-
tuted.

25. After section 142 of the said Act the following

shall be 1nserted namely :—

s 1$2A. In any case in which the oon£1~act of a
labourer

Amendment
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new sechions -
after section
1432,

Tower to
equalize
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‘labourer determmes at a dlﬁerent time from that of
any other labourer who is the wife or husband of such
labourer, the Inspector or Magistrate may, on the joint -
application of such labourers, equalize the terms of

- their respective contracts, and may for this purpose

add to the term of the contract which expires firstand
deduct from the term of the contract which expires
last in such proportions as may appear to him to be
equitable.

 Every such addition or deduction from the term
of any contract shall be certified by such Inspector or
Maglstrate on the back of both the employer’s and the
labourer’s copies of the contract, or, if the same be not
forthcomlng, by ertmg under the Inspector or Magis-

“trate’s hand, copies of which shall be delivered to the

employer and the labourer.

“F .—Repatriation of Labourers and others.

«“142B. If any labourer, not being a native of the
Jabour-districts, whose contract is determined under
section 122, desires to be sent back to his mnative
district, the Inspector may, instead of awarding a sum
as receivable by such labourer from his employer, as
provided by that section, order the employer to depom
such amount, whether in excess of the three months’
wages awardable under that section or otherwise, as
shall in the Inspector’s opinion, be sufficient to cover
the entire expenses of sending the labourer to such

~district. Such amount shall be deposited by the

employer in the Inspector’s office and shall be expended
by the Inspector in sending the labourer back to his
native district.

~ «On failure of the employer to deposit such
amount within twenty-four hours in accordance with
any such order, the Inspector may pay the same, and
any amount so paid shall be recoverable from the
employer as if it were an arrear of wages.

1420, If any person, being a native of Indiabut
not being a labourer, who has emigrated from his

natlve ,
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native district to a labour-district for the purposs of
1abouring for hire in any estate situate therein, or
being a dependent of any person who has se emigrated,
~has no means of subsistence and is, in the opinion of

- the Inspector or Magistrate, permanently incapacitated -

from earning his livelihood in a labour-district, the
Inspector or Magistrate may, on the application of
“such person, send him back, together with his depends
~ents (if any)-to his native distriet, and may, subject
“to the control of the Local Government, charge the
expenses incurred in so doing ¢c the Inland Labour
Transport Fund. - ,
142D, Subject to any orders which the Local

. Government may issue in this behalf, the Inspector or

Magistrate may send back to his native district any -

labourer, together with his dependents (if any), whose
contract has been cancelled under section 111A or
111B on the ground of coercion, undue influence,
fraud or misrepresentation, or of any irregularity in
connection with his recruitment or the execution of
his contract, and may recover, as if it were an arrear
of wages, from the employer on whose estate such
labourer was under contract fo labour, the whole or
any part of the expenses incurred in so sending him
back, : . . :

< 142B. If it appears to the Inspector or Magis-
trate, on complaint made before him orotherwise, that
there is reason to suppose that any native of India, not
_being a labourer, has been induced by any coercion,

undue influence, fraud or misrepresentation to emigrate -

to a labour-district, the Inspector or Magistrate shall
“¢all upon the employer on whose behalf such person
was made or induced to emigrate, or to whose -estate
he is being or has been conveyed, or, if the employer
cannot be communicated with without undue delay,

upon his agent or any one accompanying such person.

or conveying him to any labour-district or estate, to
~ appear before the Inspector or Magistrate and show
cause why such person should not be.sent back to his

" native_district. :
’ - . 'u If

urider eot
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are physi#
cally inca
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wrongfulfl
recruited g

Repatri
of person8k
not undelE




Arrange-
ments may

" be made for

escorting

persons

ordered to Ye

yepatriated.
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143 and 148,
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- ¢ If the Inspector or Magistrate is of oplmon,
after such inquiry as he thinks sufficient, that such
person was engaged. or compe]led or induced to
emigrate by any such coercion, undue influence,
fraud or misrepresentation as would justify his being -
sent back to his native distriet, the Inspector or-
Magistrate shatl record a finding to this. effect, and
shall send soch person, if he so desmes, together with
any other persons dependent on him (1f any), back to

» hlS natlve district.

¢ Subject to any orders which the - Local Govern-
ment may issue in this behalf, the whole or any part
of the amount expended in sending a person back to
his native district under this section may be recovered
as if it were an arrear of wages from the employer on
whose behalf such person was induced to emigrate or -
to whose estate he was being or had been conveyed ;
or if the employer is not known, or if there is no such
employer, by distress and sale of any  moveable
property belonging to the person accompanying such
person or conveying him to any labouz-district or
estate.

«149F. In any case in which a labourer or other
person is sent back to his native district under the
provisions of section 142D or section 142E, the
Inspector or Magistrate may provide an escort or
make such other arrangements as may appear to him
to be necessary for ensuring that such. labourer or
person is actually conveyed to such district. Any
expenditure incurred in providing such escort or
making such arrangements may be recovered as part
of the amount expended in sendmg such labourer or
other person back to his native: dlstrlct »

- 98. To section 148 of the said Act the words “ In
addition to any other power to make rules conferred
by this Act > shall be prefixed ; and in section 145 of
the said Act, for the word * hereunder” the words
“ ynder this Aet ”’ shall be substltuted

- 97. Tor
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27. For section 151 of the said Act the followmg Subs’mtumon

shall be substituted, namely :—

“151, W hoever belng a gmden sardar,

of new
section. for -

. séebion 161,
Garden-
sardar failing

fails, within fourteen days after his. arrival in to report
the local area within which he. is authorized to enter bimself,etc.
into - contracts under this Act, to report himself
to the local agent (if any) specified in his certificate,

or

fails without sufficient cause to return to>his

employer within the time specified in his certificate,

or

fails fo account for the money advanced to him

by his employer for the purpose of engaﬂmg labour

ers, and

whoever, beéing a garden-sardar or a person ap-
pointed under section fifty or section seventy-three to
accompany labourers to a labour-district, wilfully
abandons any labourer or his dependent  on the way

to such district, or

removes or attempts to remove any person tfo a
labour-district before he has been registered as pro-

vided by section sixty-six, or

induces or attempts to induce any person to go to
a labour-distriet or to leave the local area specified in
the certificatc of such sardar before he has been so

reglstered or aids or attempts to aid him in proceed-
ing to a labour-district or in leaving any such local

area before he has been so registered,

shall be punished with imprisonment for a term
which may extend to one month, or with fine which
may extend to fifty rupees, or with both.”
28, For section 152 of the said Act the followmg Substitut

: shall be substituted, namely :—

““152. Any garden-sardar who makes over to any Qarden-
contractor, sub-contractor or recruiter,
garden- sardar or local agent of any employer other labouren
than the employer by whom his certificate was. granted contract

or to the serdar m

of new
section f
gection 1i

ing over

or,




or.commite
_ ting like of-
fences.

- to engage as labourers, or

42 ‘ Inland Ehz{gmﬁﬂn. . [AC'P'-VIi
(Sections 29-30.)

or, without authority from his employer, to any other
person, any persons whom he has engaged or intends

places any such person in a contractor’s depot -

~ or in the place of accommodation provided by a re-

Amendment
of section

164,

Amendment
of section
170.

cruiter in accordance with the provisions of section 27,
or R T : o
allows any persons engaged as labourers by any

~ contractor or sub-coufractor or reeruiter to share the

accommodation provided by him under section 57,
shall be punished with imprisonment for a term
which may extend to three months, or with fine which
may extend to one hundred rupees, or with both ;
and his certificate may be impounded by the convict-

. ing Magistrate.

“ Any Magistrate impounding a certificate und_ef'
this section shall send it for cancellation to the Magis-

trate by whom it was countersigned.”

29, Tn section 164 of the said -Act, after the
word ““inquiry ”’ the words ““ or omits to comply with
any requisition ” shall be.inserted. - - .

80. In the second paragraph of section 170 of the
said Act, after the words ‘“any Inspector who receives
any such statement shall” the words *if the employer
so desires ” be inserted, and to the same section the

following shall be added, namely :—.

¢« The Inspector may also at any time other than
that of his visit to the estate, on the application .of
either the employer or the labourer, after due enquiry,
endorse such days of absence on, and add them to
the term of, the labour-contract: Provided that an
employer who omits to apply for the endorsement of
such days on any labourer’s labour-contract when the
JInspector is actually visiting the estate shall be debar-
red, in the absence of sufficient reasons to the contrary
shown to the satisfaction of the Inspector, from ap-

‘plying afterwards for such endorsement so far as days
-of absence reported in statements sent to the ln-

spector
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spector previous to the date of his last v1s1t are con- .

cerned.”
31. After sectlon 171 of the said Act the fo]low-
ing section shall be inserted, namely :—

“171 A, Every employer may, on or before the
fifteenth day of each month, send to the Inspector a
statement in writing in such form as the Local Gov-
ernment may prescribe containing the names of all
or any of his labourers who have deserted from his
service during the preceding month, or who, having
deserted at any previous time, have been absent dur-
ing the preceding month, or who, having deserted
during the month or plevmusly, have been arrested
or have returned to h1s service during the precedmg
month.”

82, For section 173 of the said Act the follow:mg
~shall be substituted, namely :—

*178. The police-officer in charge of such station
‘shall, on the appearance of the parties, take down in
wrltmg the statements of the labourer arrested and of
the person arresting the labourer.

s If the labourer admits the contract,and does not
claim to be forwarded to a Magistrate, the police-
~ officer may permit the person arresting the labourer to
convey him to the estate on which he is under contract
to labour, and shall then transmit the statements
recorded and a report of his proceedings to the
Magistrate within the local limits of whose Jurlsdlc-
-tion the police-station is situated.

«Tf the labourer does not admit the contract or

" Addition of
new gection
~ after'section -

171.

‘Statement of

deserters.

Substitution
of new sec-
tion for sec-
tion 178.
Procedure at
police.sta~
tion.

claims to be forwarded to the Magistrate, or if, for

any reason, it appears to the police-officer desirable
that he should be so forwarded, the police-officer shall
forthwith send such labourer, together with the state«
ments recorded as aforesaid and a report of his pro-
ceedings, to the Magistrate within the local limits of
whose jurisdiction the police-station is situated.

: € If
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(Sections 33. 34)

¢ 1f the estate on which the labourer is under con-v

“fract to labour is not situate within the local limits

of the jurisdietion of the- Maglstrate referred - to in
the last two preceding paragraphs, such Magistrate
shall forward the statements and report received by

‘him from .the police to the Magistrate within the

local limits of whose jurisdiction such estate is situate.

"He shall also, when the labourer has been sent to him

by the police, either forward the labourer to, or take
security for his appearance hefore, such Magistrate. -
““On receipt of such statements and report, the
Magistrate within the local limits of whose jurisdic-
tion such estate lies may, after making such inquiry .

- as he considers desirable into the case, pass such order

in accordance with law as he thinks proper. For the
purpose of any such 1nqu1ry such Magistrate may, if
he thinks fit, in any case in which the labourer arrest-
ed has not been sent to, or appeared before, him, re-
quire the labourer to appear before him.

33. In section 175 of the said Act—-

(¢) after the words ““ one month ” the wor ds “ or

with fine which may extend to twenty
. rupees, or with both,”

() after the words “ two months > the Words “or
with fine Wthh may extend to fifty rupees,
or witk both, ’

(¢) after the words “ three months ”’ the words
““or with fine which may extend to one
hundred rupees, or with both,”

shall be added, respectively.

34. For section 182 of the said Act the followmg
shall be substituted, namely :—

“182. When any labourer is conviCted under sece
tion 171 of absence from labour or is sentenced to
imprisonment for an offence under this Act, the
Magistrate . so. conthmg or sentencing him shall en-
dorse on the employer’s copy of. the labour-contract
the period during Whlch such labourer Is convicted

- under



g
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under the section aforesaid of being absent from his

labour or the term for which he is sentenced to im.

prisonment, or both; as the case may be.
«182A. When any labourer is convicted under

section 175 of desertion from his employer’s service,-

the Magistrate convicting him shall, on the applica.
tion of the employer or his agent, endorse on the em-
ployer’s copy of the labour-contract (in addition to
the term of imprisonment to which the labourer may
be sentenced for such desertion), the period during
which the Magistrate finds that the labourer was
absent from his labour in-contravention of his con-
tract owing to such desertion :

¢ Provided that no such endorsement shall be
made in any case in which the labour-contract has
been cancelled under the provisions of section 177 or
in any case in which the original term of the labour.
contract has expired on the date of the conviction,
and more than three years have elapsed from the date
of the labourer’s desertion to that of his arrest :

“ Provided also that the employer has duly re-

Endorse-
ment on
contract of
desertion or
imprison-
ment for -
desertion,

ported the particulars of the desertion in the monthly

statement provided for in:section 171A.

«182B. When any labourer is sentenced to impri-
sonment for any time not exceeding three years for
any offence other than an offence under this Act, the
Court or Magistrate so sentencing him shall, if the
employer or his agent shall so request, endorse on the
employer’s copy of the labour-contract the period for

Endorge-
went on
contract of
period of
any other
imprisons
-ment, -

which the labourer is sentenced to imprisonment, or, .

if such pericd exceeds the unexpired term of the

labour-contract on the date of the sentence, so much of
such period as is equal to such unexpired term,

«182C. The periods endorsed under the three last Periods en-

- preceding sections shall be added to the term for

which the labourer contracted to serve; and such
labourer shall not be deemed to have performed his
labour-contract till he has served for the term speci.
fied therein in addition to the period so endorsed.”

. dorsed to be
added to
ferm of cone
fract.

35, After
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(Sections 55-87.)

35. After section 183 of the sald Act the follow-
1ng ‘shall be 1nse1ted namely :—

« 183A ‘Whoever, being bound under seetlon 111
to forward any labour-contract to the Inspector, or
under section 111B to cause any labourer to appear
before the Inspectoror Magistrate, wilfully omits or

appear under neglects so to forward such labour-contract to the In-

section 111B.

Amendment
of section
192,

Amendments
of schedule,

This day of

“spector at or within' the time specified, or to cause

such labourer to appear before the Inspector or

Magistrate within a reasonable time, shall be punish-

ed w1th fine which may extend to two hundxed
. rupees.’” .

86. In section 192 of the said Act, after the words
““leave allowances ”’ the words “ for meeting the cost
of sending labourers and other persons back to- thelr
native districts  shall be inserted.

87. (1) In the schedule to the said Act, opposite
the word ¢ labour” where it first occurs, the follow-
ing note shall be inserted, namely :—

<« * Qfate nature of labour if the labourer is to be
required to. work under the ground.

(2) In the same schedule, for the portion which

follows the tabular statement, headed ¢ Form of De-

scription of Labourer,” the following shall be substi-

, tuted namely —

[E’mdorsement to be ﬁlled wp by Regzstermg oﬁcer
 before whom the contract is executed.]

I hereby certify that, before the said 4 B signed
this contract, T. personally explained it to him.

Dated at } Slgned

Registering Officer or Inspector
or Magzstrate

v[EndorseMenta
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EntforsemeMs on labourer’s copy of " contract t'o' be

filled up when the contract is determined or can-

celled.]

- T hereby certify
been determined by €

that the foregoing contract has
flluxion of time, o

Dated at & - Signature of employer
This day of } ' o or Inspector.
I hereby certify that the foregoing contract has
been cancelled under the provisions of section

of Act e
Dated at - Signature of Inspector
This day of , % © or Magistrate.”

' 88. Act XXIIL of 1891 (an Aot to extend the In-
laond Emigration Act, 1862) is hereby repealed.

Repeal of Act
XXI1 of
1891.



